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At least 30 clear days before the date l-rxed for hearing, Applicant to serve

the notice of the meeting of Equity Shareholders, on the concerned

lncome Tax Authority within whose jurisdiction the Applicant Company's

assessments aie made, pursuant to Section 230(5) of the Companies Act,

2013 and as per Rule 8 of the Companies (Compromises, Arrangements

and Amalgamations) Rules, 2016. lf no representation/response is

received by the concemed Tribunal from Income Tax Authority within 30

days it will be presumed that lncome Tax Authority has no

representation/objection to the proposed Scheme as per Rule 8 of the

Companies (Compromises, Arrangements and Amalgamations) Rules,

2016.

At least 30 clear days before the date fxed for hearing, Applicant to serve

tlle notice of the meeting of Equity Shareholders, upon the Officiat

Liquidator pursuant to Section 230(5) of the Companies Act, 2013 and as

per Rule 8 of the Companies (Compromises, Arrangements and

Amalgamations) Rules, 2016. The Tribunat is appointing Chartered

Accountant, M/s. Sekhri Kanodia & Associates with remuneration of

RS.15,O0O/- to assist t] e Official Liquidator to scrutinize the books of

accounts of the Applicant Company and submit its representation/report

to the Tribunal. If no response is received by the concerned

Tribunal from Ofliciat Liquidator within 30 days it will be presumed that
Offlcial Liquidator has no representation/objection to the proposed

Scheme as per Rule 8 of the Companies (Compromises, Arrangements

and Amalgamations) Rules, 2016. The said remuneration of the said

Chartered Accountant to be bome by the Applicant Company.

That the Chairperson to file an Affidavit of Service as per the Rule 12 of
Company (Compromise, Arrangements and Amalgamation) Rules, 2016

not less than 7 (Seven) days before the date hxed for the holding of the
meeting of Equity Shareholders of the Applicant Company and do report
this Tribunal that the direction regarding issue of notices and the
advertisement have been duly complied with.

V. Nallasenapathy, Member (T) B.S . V. Prakash Kumar, Member (J)
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